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Binayak Mishr, aged about 49 years, Son of Late Chandra 
Sekhar liishra, permanent resident of Viliae/P.O./P.S. 
Oa.n Dist.Nayaqirh, Orissa presently working as Par 

nlish), Xeniriya Vidyalaya, 3iniarsi 57, SUAP,C/• .99 
A.P.O. 

••,•• Aplicant 

Mv,cates fr the applicant 	•.... 

Versus- 

Union of India throuh Commissioner, Kendriya Vidyalaya 
Sanathan(Hqrs)18, Institutional Area, Sahid Jeet 
3inh F1at,  New D-elhi-lie 016. 

Assistant Commissioner, Kendriya Vidyalaya Sanathan, 
Pragati Vihar colony, Mancheswar, Bhuhaneswar-75117. 

Prinépal, Xe ndriya Vidyalaya, Cuttack, C3-4, Cant,n1mrnt 
Road, At/P.O ./Dist-Cuttack75 3 e€il. 
Principal, KenIdy Viysly, insi, 57, 3tJ, 
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3!-7iI B.N.SON !iCii-CH\iRNAN ; _ J.__-  - - 

This O.A. has ben filed by 3hri Binayak Mish 

jresently w.rkinc as PGT(I2nclish) at Keridriya Vidaiy 

5inarsi pryin for a direction to be issued to the 

Res.1\14.1 and 2 to consider and dispose of the reresenta-

tiens made by him in Anriexures 5 em 6. 

The grievance ventilted by the applicant in his 

representation dtd.201*9*03(Annexure-5)concerne restoration 

f date of incrient and stepin up his pay with reference 

to the pay fixed in respect of his juniors on implmria-

tion of the recommendatin.e f the 5th pay commission 0  

His reresentati:n dtd. 5.3.e4(Annex-ure6) has also been 

in ado on the S me cround. 

As the prayer of the applicant in this 0 0 A. is 

only to issue a direction to the Respondents to dispse 

of his representations referred to earLier with a reasoned 

order, the matter could have been disposed of at the 

admission staçe itself. Fwever, no such iraiyer was macic 

at the admissiTn staje. On receipt e the n:tice in the 

matter, the Respod.ents have fiLed e det:tied counter 

wherein they have replied to all the issues r*ised by 

the applicant in his representitins referred to eirlier. 

Neither the applicant r*r his Id.eunsel was present 

for hearing either on 15.4,5 or on 21.4.5 when the matter 

as listed for final disesal. Hèwever the Ld.3r.unsel 

fr the Respondents was present and heard. de have also 
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perused the rec*rds placed before us, 

5. 	From t:e facts of the case it would apear that 

on receipt of the reply in counter by Respondents, the 

applicant has no more grievance to ventilate as he h 

not filed any rej.inder either, As the applicant seems 

to have been satisfied with the reply in counter, the O.A. 

may be disposed of at this stage. While disposing of 

this C * A., we would, however, like to e hs e rye that one of  

the grievances of the applicant as ventilated in his repre-

sentation as also in the O,A, is that his date of increment 

being 1st &icust of the year that date could not have been 

chaned by the kes.ndents for any reason 'whatsoever. 

We find lot of merit in the said sthnission of the applicant 

that the order Issued by Res.N.2 

reardinc fixation of pay of the applicant on inip1nentation 

of the revised payscle on the recommendatin of the 

5th Central Pay Cmmissin,tht after epiry o f penalty 

period, the applicant was entitled to get Rs,7,39/- with 

,%,, ith effect from 1st $etrfter of each year is nt 

correct. This order is evidently incorrect and th; errr 

is detectable from the reac3inT 	 iLrY. Gi9 

the ciption 'Revised pay as on  

letter, it has been mentioned that increment in the pay-

scale of Rs.6,54e,5/- is available "Ath effect from 

1st August of each year,1ereas in the para 2 of the letter 
11 

it is stated that from 1.9.1997 he is entitled to get 

Rs.7,3O/- with DNI I* 1st Septiber of 

each year. 



Thus to put the mntroversy to rest, we hereby  

set iside the order 3td.22.8.e3 to the extent it is m 

tioned in the secen rara that "After te expiry of peiaalty 

period i.e. from 1.9.197, Shri .Mishra,Tc.is entitled 

to çet Rs.7,3/_ with 1)NI WF 1st September of each yelr, 

if otherwise admissible" and order that after expiry 

of penalty period,that is.fr.m 1.9.7, the applicant is 

entitled to qet pay at the stagc of Rs.7,30/- with date 

of increment beinq 1st Awust of each year, if otherwise 

admissible. 

The O.A. accordiriqly succeeds to the extent ordered 

(4 N-50 r ~0 

above, No costs. 

, 


